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Dated: 11" December 2021

To,

The Union Finance Minister,
Union of India, North Block,
New Delhi— 110 001

Respected Sir,

Sub: Appeal for [a] extension of due date for furnishing of Income-tax returns,
Tax audit reports etc. & [b] Issues faced by us after launching of new website

REF.: Practical difficulties faced by tax payers & tax professionals in filing: [a]
Income tax returns, tax audit forms [b] System glitches in new website launch

[01] About Our Association:

Our Association represents the Tax Consultants, Advocates, Chartered Accountants,
Company Secretaries & Cost Accountants practicing in direct & indirect taxes from whole of
the Maharashtra state. Presently, we have around 1700 plus active members from the state.

Our Association was earlier known as The Western Maharashtra Tax Practitioners’
Association. In the recent Special General Meeting of our members held on 6" June 2021,
- we have decided to expand our wings & made our area of operation as whole Maharashtra.

[02] Role of our Association:

Our Association always represents the concerns and problems faced by these members
before the respective tax authorities. This initiative of our Association has proved beneficial
for the tax administering authorities, our members and ultimately the tax payers at large.

[03] About this representation:

This representation contains various issues faced by Tax Professionals in filing of returns,
tax audit forms etc. & issues of the new website

C) Practical difficulties faced by tax payers & tax professionals in filing

Income tax returns, tax audit forms:
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Extension of due date for filing ITR’s: As you are aware that the Income-tax

website is changed & there are hundreds of issues in the new website. However,
some of the issues have been resolved, but many issues as enumerated below are
still persisting. It took huge time to get these issues resolved. Still the following issues
persists:

A)

B)

D)

E)

F)

Filing of tax Audit forms: The utilities for filing tax audit reports have been
made available very recently & hence the work of filing tax audit reports is held

'up. The data required in the changed forms is to be extracted from the accounts

for which the staff | tax professionals offices & taxpayers offices is taking time.

Overlapping due dates: The due date for filing GSTR-9 & GSTR-9C for f y
2020-21 is 31% December, 2021. Whereas, the due date for filing tax audit
reports under Income-tax Act, 1961 is 15" January 2022. The due dates are
overlapping & hence professionals find it difficult to prepare both the audit
reports.

CA examination: The basic data, checking of accounts, finalisation work for tax
audit reports is mainly prepared in the offices of Chartered Accountants by the
articled clerks under CA course. The examination of CA final, IPCC will be
concluded on 20" December 2021. The articled assistants appearing for the
examination have taken leave for the same. Therefore, the work in the offices of
Chartered Accountants has been hampered to a considerable extent.

ITR Form-5 & Form-6: Utilities for ITR form—5 applicable for partnership
firms, AOP & Co—operative Societies, ITR form—6 for Companies are still having
many issues while filing theses ITR’s. Tax professionals facing these issues &
hence are unable to file these returns.

Recent changes in Tax audit forms: CBDT has recently made various
changes in tax audit form seeking additional information therein. Tax
professionals have to get acquainted to it. The information sought is required to
be collected from the client & / or his accountant. Both of them require time &
study of the relevant information.

ITR due dates for audit & non audit assesses: The due date for filing ITR

for audit assessee is 31% December 2021. For non audit assessee due date for
filing Tax audit report is 15" January 2022, the gap of 15 days is insufficient.
Whereas, the gap in these two due dates is 2 months in normal circumstances.
Therefore, there must be a gap of two months in these two due dates. Therefore,
tax professionals neither concentrate on work of audit assessee nor concentrate
on work of non audit assessee.

G) Due date of Scrutiny Assessments: The due date of scrutiny assessments

for AY 2018 - 19 & other scrutiny assessments under other sections is 31%
December 2021. Tax professionals find it almost impossible whether to file ITR’s,
Tax audit reports, GSTR-9, GSTR-9C audit or to comply with the scrutiny
assessments in the given time.
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H) Introduction of AIS / TIS: In case of Individual & HUF assessee Annual

J)

K)

L)

Information Statement (AlS), Tax Information Statement (TIS) have been
introduced in Oct / Nov 2021. Coordinating with the data on these statements is
almost an impossible task as the statements have been introduced after many
assessees have finalised their accounts. These statements are faulty in it, as it
contains half the information. In many cases the banks have not supplied the full /
part of the information. If there are bulk transactions of shares or other
transactions then it does not get downloaded or takes too much time to get
downloaded. In case of discrepancies in data available it becomes difficult to how
to correlate the data with actual figures. It will lead to issues in scrutiny
assessments in future. Therefore, it is urged that the basis of AIS, TIS data be
started from next assessment year. Those who have already filed ITR before the
introduction of A.l.S. are now advised to file a revised return. If CBDT has
introduced A.1.S. late on the portal why assessee should file a revised ITR?

Filing Form 10-1D for Company assessee: For Company assessee opting
for option to file return u/s 115BAB of The Income — Tax Act, 1961 the form is not
getting uploaded on the website. If the complaint is raised, after some days portal
gives a reply that “issue is resolved, file Form 10-1D'. Factually, still the issue
persists. Thus company assessee will have to pay income tax at a higher rate
without any fault at their end.

Due date for filing revised returns: The due date for filing revised returns is
31% December for all assessee. However, due to the reasons of new website the
due date of filing original returns has been extended. Therefore, the due date for
filing revised returns be extended at 3 months from filing the extended due date
of filing the original return.

Departmental messages containing XXXX: The tax payment challans,
messages on mail, mobile contains xxxx in name, PAN of the assessee. It is time
consuming and unwanted. What the CBDT is achieving by sending xxxx in every
message? The same must be removed & all details as to full name, full PAN etc
be reflected in each communication from the department.

Form 10-1E could not be filed by representative assessee: In case of
deceased / lunatic assessee the return for the unfilled period be fled by the legal
heir of the deceased / lunatic. However, if the legal heir chooses to opt for
taxation u/s 115-BAC of the deceased / lunatic he cannot do so as the applicable
form 10-1E could not be uploaded by the legal heir.

M) Old Penalty Notices still live on new portal: Penalty notices of the period

N)

before the new site was launched in which answers were filed upto 31.05.2021
(period of old website) were not processed & the cases are still seen as not
responded. Appropriate actions in such cases are required to be given. It may so
happen that the assessee under sincere belief of responding the notice may be
penalised due to this for no fault.

Filing of returns with DSC: If any assessee chooses to file his ITR by
signing it by digital signature then even individual returns without audit cannot
be filed with DSC. The issue must be resolved on priority.
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O) Suggestion for Point no | & L above: Atleast for some period the signed
copy of the relevant form be directed / allowed to be accepted in the respective
ward offices till the website get smoothened.

It is therefore urged that extension for filing of various returns & compliances be granted as
follows:

- Sr. No. Particulars ' Date
L) ITR filing for non audit assessee 31% January 2022
it) Filing of tax audit reports 28" February 2022

iii) Filing of ITR for audit cases & working partners of 31 March 2022
compulsory audit assessee

iv) Completion of scrutiny assessments 31 March 2022

B) System Glitches:

1 Wrong tax audit limit shown by new website: The new website shows tax
audit limit of Rs. 60 Lakhs for f y 2015-16 corresponding to A'Y 2016-17. In fact, for
A 'Y 2016-17 the tax audit limit was Rs. 1 crore. We are attaching herewith the
relevant extract of section 44—AB of the Income — Tax Act, 1961 applicable for A Y
2016 -17.

Audit of accounts of certain persons carrying on business or profession
Section 44-AB: Every person

(a) Carrying on business shall, if his total sales, turnover or gross receipts, as the
case may be, in business exceed or exceeds (one crore rupees) in any
previous year or

(b) Carrying on profession shall, if his gross receipts in profession exceed (twenty
- five) lakh rupees) in any (previous year; or

(c) Carrying on the business shall, if the profits and gains from the business are
deemed to be the profits and gains of such person under (Sec 44AE) (or Sec
44BB or Sec 44BBB), as the case may be, and he has claimed his income to be
lower than the profits or gains so deemed to be the profits and gains of his
business, as the case may be, in any (previous year; or)

(d) Carrying on the business shall, if the profits and gains from the business are
deemed to be the profits and gains of such person under (Sec 44AD) and he
has claimed such income to be lower than the profit gains so deemed to be the
profits and gains of his business and his income exceeds the maximum
amount which is not chargeable to income - tax in any previous year.

It may be questioned that the relevant years ITR filing due date has already been over & no
ITR now could be filed. However, in case of notice u/s 153-C r w s 153-A & in case of notice
u/s 148 to file returns it may be required for further period of 4 more years. It is therefore
urged that the same may be rectified immediately.

2 Vivad se Vishwas Form—4 filing glitches: The limit for making payment under
Vivad se Vishwas scheme was 30" September 2021. On making full payment Form—
4 under the scheme is required to be filed. In Form-4 all payments made after
assessment such as part payment on stay application etc. were required to be
considered towards discharging the liability payable as per DTVSV scheme.
However, the present website though allows details of tax payment made after issue
of Form-3 under the scheme however, it does not allow to enter any payment made
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before issue of Form=3. This glitch in the system is required to be overcome on
priority.
We assure you our best possible co-operation in re-building our most beloved motherland.

Thanking you,
Yours faithfully,

For Maharashtra Tax Practitioners’ Association

(Manoj S Chitalikar) (Santosh S Sharma) (Narendr nawane)

President . Past President & Chairman  Past President & Convener
Income tax representation Committee

9822194015 9850053341 9822601617
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Dated: 11" December 2021

To,

The Prime Minister of India,
South Block, Raisina Hill,
New Delhi — 110 011

Respected Sir,

Sub: Appeal for [a] extension of due date for furnishing of Income-tax returns,
Tax audit reports etc. & [b] Issues faced by us after launching of new website

REF.: Practical difficulties faced by tax payers & tax professionals in filing: [a]
Income tax returns, tax audit forms [b] System glitches in new website launch

[01] About Our Association:

Our Association represents the Tax Consultants, Advocates, Chartered Accountants,
Company Secretaries & Cost Accountants practicing in direct & indirect taxes from whole of
the Maharashtra state. Presently, we have around 1700 plus active members from the state.

Our Association was earlier known as The Western Maharashtra Tax Practitioners’
Association. In the recent Special General Meeting of our members held on 6" June 2021,
* we have decided to expand our wings & made our area of operation as whole Maharashtra.

[02] Role of our Association:

Our Association always represents the concerns and problems faced by these members
before the respective tax authorities. This initiative of our Association has proved beneficial
for the tax administering authorities, our members and ultimately the tax payers at large.

[03] About this representation:

This representation contains various issues faced by Tax Professionals in filing of returns,
tax audit forms etc. & issues of the new website

A) Practical difficulties faced by tax payers & tax professionals in filing
Income tax returns, tax audit forms:
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Dated: 11" December 2021

To, -

Minister of State for Finance,
Union of India, North Block,
New Delhi =110 001

Respected Sir,

Sub: Appeal for [a] extension of due date for furnishing of Income-tax returns,
Tax audit reports etc. & [b] Issues faced by us after launching of new website

REF.: Practical difficulties faced by tax payers & tax professionals in filing: [a]
Income tax returns, tax audit forms [b] System glitches in new website launch

[01] About Our Association:

Our Association represents the Tax Consultants, Advocates, Chartered Accountants,
Company Secretaries & Cost Accountants practicing in direct & indirect taxes from whole of
the Maharashtra state. Presently, we have around 1700 plus active members from the state.

_Our Association was earlier known as The Western Maharashtra Tax Practitioners’
Association. In the recent Special General Meeting of our members held on 6" June 2021,
we have decided to expand our wings & made our area of operation as whole Maharashtra.

[02] Role of our Association:

Our Association always represents the concerns and problems faced by these members
before the respective tax authorities. This initiative of our Association has proved beneficial
for the tax administering authorities, our members and ultimately the tax payers at large.

[03] About this representation:

This representation contains various issues faced by Tax Professionals in filing of returns,
tax audit forms etc. & issues of the new website

A) Practical difficulties faced by tax payers & tax professionals in filing
Income tax returns, tax audit forms:
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Dated: 11" December 2021

To,

The Chairman,

Central Board of Direct Taxes,
North Block, New Delhi — 110 001

Respected Sir,

Sub: Appeal for [a] extension of due date for furnishing of Income-tax returns,
Tax audit reports etc. & [b] Issues faced by us after launching of new website

REF.: Practical difficulties faced by tax payers & tax professionals in filing: [a]
Income tax returns, tax audit forms [b] System glitches in new website launch

[01] About Our Association:

Our Association represents the Tax Consultants, Advocates, Chartered Accountants,
Company Secretaries & Cost Accountants practicing in direct & indirect taxes from whole of
the Maharashtra state. Presently, we have around 1700 plus active members from the state.

Our Association was earlier known as The Western Maharashtra Tax Practitioners’
Association. In the recent Special General Meeting of our members held on 6" June 2021,
~ we have decided to expand our wings & made our area of operation as whole Maharashtra.

[02] Role of our Association:

Our Association always represents the concerns and problems faced by these members
before the respective tax authorities. This initiative of our Association has proved beneficial
for the tax administering authorities, our members and ultimately the tax payers at large.

[03] About this representation:

This representation contains various issues faced by Tax Professionals in filing of returns.
tax audit forms etc. & issues of the new website

A) Practical difficulties faced by tax payers & tax professionals in filing
Income tax returns, tax audit forms:
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Dated: 11" December 2021

To,

The Finance Secretary,
Union of India, North Block,
New Delhi — 110 001

Respected Sir,

Sub: Appeal for [a] extension of due date for furnishing of Income-tax returns,
Tax audit reports etc. & [b] Issues faced by us after launching of new website

REF.: Practical difficulties faced by tax payers & tax professionals in filing: [a]
Income tax returns, tax audit forms [b] System glitches in new website launch

[01] About Our Association:

Our Association represents the Tax Consultants, Advocates, Chartered Accountants,
Company Secretaries & Cost Accountants practicing in direct & indirect taxes from whole of
the Maharashtra state. Presently, we have around 1700 plus active members from the state.

Our Association was earlier known as The Western Maharashtra Tax Practitioners’
Association. In the recent Special General Meeting of our members held on 6" June 2021,
' we have decided to expand our wings & made our area of operation as whole Maharashtra.

[02] Role of our Association:

Our Association always represents the concerns and problems faced by these members
before the respective tax authorities. This initiative of our Association has proved beneficial
for the tax administering authorities, our members and ultimately the tax payers at large.

[03] About this representation:

This representation contains various issues faced by Tax Professionals in filing of returns,
tax audit forms etc. & issues of the new website

A) Practical difficulties faced by tax payers & tax professionals in filing
Income tax returns, tax audit forms:
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